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mE!4ANIPUR BlJDGET 1973-74-
GEN1:RAL DISCUSSIONS AND 'DE-
MANDS FOR GRAH'I\I (ON AC-

COUNT) 1973-74 

MR. SPEAKER: We sball DOW take 
up the diseussioD Oft the Manipur 
Budget. 

DEMAND No. I-LAND REVENUE 

MR. SPEAKEJt: Motion moved: 

"That a sum not exceeding 
Rs. 6,67,000 be granted to the 
President on account, out of the 
CODIIOlidated Fund of the State of 
Manipur, to defray the charles which 
will come in course of payment 
during the year ending the 31st day 
of March. 1974, in respect of 
'Land Revenue'." 

DEMAND No.2-STATE ExCISE 

MR. SPEAKER: Motion moved: 
'"That a sum not exceeding 

oRs. 67.000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the chartes which 
will come in course of pa1tflellt 
during the year ~ the 31st day 
of March, 1974, in respect of 
'State Excise' ... 

DEMAND No.3-TAXES ON VEHICLES. 

MR. SPEAKER: Moticm moved: 

"That a sum not exceeding 
Rs. t4.000 be granted to the 

(on ~  

will come In eourse Of payment 
during thl! year endtn,r the 3lat day 
of March, 1974, in reiPect at 
'Sales Tax· ... 

DEMAND No. 5-OniER TAXQ AND 
·DImu 

MR. SPEAKER: Motion moved: 
"That a sum not exceeding 

as. 2,000 be granted to the 
President on acoouftt, out of the 
Consolidated J'und of the State of 
~  to defray the charges which 
wlll come in coune Of Plyment 
during the year endm. the 31st ~ 
at March, 1974, in reapect of 
Other Taxes and Duties'." 

DEMAND. No. 6-STAMPS 

MR. SPEAKER: Motion moved: 

"That a sum not ~  
Rs. 10,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the char,es which 
will COrne in course of payment 
during the year endinlr the 31st day 
of March, 1974, in respect of 
'Stamps'." 

DEMAND No. 7-Ri:GISTJlATI01'I' 

MR. SPEAKER: Motion moved: 

"That a sum not exceeQing 
Rs. 31.000 be granted to the 
Presideot on account, out Of the 
Consolidated Fund of the State of 
Manlpur, to defray the charges which 
will come in COU!'lle of payment 
during the year ending the 3llt day 
of March, 1974. in respect of 
'Registration'." 

President OR 4ICcovnt, out of the 
Ccm.olidated FUDd of the State of. 
MaDipur, to defray the char,ea which 
will come in course of payment 
during the year ~ the 31st day 
of Marcb, 1974, in respect of 
'Taxes on V ebieleB'." 

DEMAND No. 8-PARLIAMENT,8TA1'J: AND 
Umolll TDal%OIIIE& LEGISUl'URIE 

DDr.um No. 4--Suzs TAX 

MR. ~  Motion moved: 
"Tllat a 111m not exceeding 

RI. 63,000 be granted to the 
President on account, out of' the 
Consolidated Fund of the State of 

_ ~ ~~ ~  ~ ~ ~~~~ which 

MR. SPEAKER: Motion moved: 

"That a sum not exceecUna 
~  3,53,000 be Jl'&Dted to the 
PreSIdent on accou.nt, out ot the 
Consolidated Fund of the State of 
Manlpur, to defray the charges which 
will come In COUrse at Plyment 
during the year :eodiQr tile alat.4II3' 
of March. 19'74, in "'pact of _._----_ .. _-

'Moved with the recommendation of the Pre8ident. I 
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'Parliament, State and Union Terri. 
tories Legislature'." 

DEMAND No.9-GENERAL ADMINISTRA-
TION 

MR. SPEAKER; Motion moved; 

"That a sum not exceeding 
Rs. 36,45,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974. in resPeCt of 
'Gene11l1 Administration'." 

DEMAND No. lo-ADMINISTRATION OF 
JusnCE 

MR. SPEAKER; Motion moved: 

"That a sum not exceeding 
Rs. 1.39,000 be granted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges which 
will come in course of PBJ'I1lent 
during the year ending the 31st day 
of March, 1974. in respect of 
'Administration of Justice· ... 

DEMAND No. ll-JAlLS 

MR. SPEAKER: Motion moved: 

"That a sum not exoeeding 
Rs. 2.33,000 be &ranted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges which 
will come in course of payment 
during the year ending the 31st daY 
of March, 1974, in respect of 
IJails'." 

DEMAND No. 12-POLICE 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 1.18.29,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges which 
will come in coUrse of payment 
during the year ending the 31st day 
of March, 1974, in respect of 
·Police'." 

DEMAND No. 13-CIVIL SWPLIES 

MR. SPEAKER: Motion moved: 
"That a sum not exceeding 

Rs. 2,16.000 be granted to the 
President on account, O\I.t of the 
ConSOlidated Fund of the State of 
Maniptlr. to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March. 1974. in respect of 
'Civil Supplies· ... 

DEMAND No. 14,....EDucAnOIf 

MR. SPEAKER: Motion moved: 
"That a sum not exceeding 

Rs. 1.85,05.000 be &ranted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur. to defray the charges which 
will come in' course of payment 
during the year ending the 31st day 
of March, 1974. in respect of 
'Education' ." 

DEMAND No. 15-MEDICAL 

MR. SPEAKER: Motion moved: 
"That a 

Rs. 36.67,000 
President on 
Consolidated 

sum not exceeding 
be granted to the 
account. out of the 
Fund of the State of 

Manipur. to defray the charges whiCh 
will come in course of payment 
during the year ending the 31st day 
of March, f974, in respect of 
'Medica!' ." 

DEMAND No. 16-PUBLIC HEALTH 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
;as. 15.44.000 be granted to the 
President on accou.nt. out of the 
Consolidated Fund of the State of 
Manipur, to defray tlie charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 
'Public Health· ... 

DEMAND No. 17-FAMILY PLANNING 

MR. SPEAKER: Motion moved: 
"That a sum not exceeding 

Rs, 3,68,000 be granted to the 
President on aCCOunt out ot . the 
Consolidated Fund ~  the State of 
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[Mr. Speaker] 
Manipur. to defray the char,es which 
will come in course of payment 
during the year ~ the 311t ~ 
of March, 1974, in respect 01 
'Family l~  

DDUlQ) No. 18-AGJUctILTUllI: AMI 

FIsHERIES 

MR. SPEAKER: Motion moved: 

"That a sum not exceed1na 
Rs. 26.14.000 be aranted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the charaes which 
will come in course of payment 
during the year ~ the 31st day 
of March, 1974. in respect 01 
'Agriculture and Fisheries· ... 

D!:MAJm No. 19-ANlMAL HUSaAMIRY 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 10.78,000 be ,ranted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur. to defray the char,es which 
will come in, course of payment 
·during the year ~ the 31st day 
of March. 19'-4. in respect of 
'Animal HusbandJ')".' 

DEMAND No. 20 -Coo1'a.rlQ!f 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 5.17.000 be granted to the 
President on account. out Of the 
Consolidated Fund of the State of 
Manipur. to defray the char,es wh1ch 
will come In course of payment 
during the year ~ the 3llt oaY 
or March. 1974. in respect of 
·Cooperatloo'." 

DEMAND No. 21-lNDVlITIIIE8 

MR. SPEAKER: Motion moved: 

'-:rhat a IIU11l not exceeding 
Rs. 15.59.000 be granted to the 
President on account. out Of the 
Consolidated Fund of the State of 
Manipur. to defray the charges 
whic!il wUl come in COUJ'H of pay-

ment during the year ending the 
31st day of March. 1974, in respect 
of ·Industries· ... 

DDIAND No. 22-COMMUNlTY 
DI:vELoPMDfT 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 34.80.000 be granted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur. to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974. in respect 
of 'Community Development· ... 

DEMAND No. 23-LAaouR 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 1,42,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974. in respect 
of 'Labour'." 

DEMAND No. 24-STATIBTICS 

MR. SPEAKER: Motion moved: 

''That a sum not exceeding 
Rs. 2,70.000 be granted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974. in respect 
of ·Statistics· ... 

DEMAN!) No. ~  

MR. SPEAKER: Motion moved: 

''That a Bum not exceeding 
RI. 8.07.000 be granted to the 
President on CICCOU"t. out of the 
Consolidated Fund of the State of 
Manipur. to defray the charges 
which will come in course ef pay-
ment during the year ending the 
31st day of March. 1974, in respect 
of 'Irrigation' 0" 
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DEMAND No. 26-ELZcnuClTY 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 38.00.000 pe granted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur. to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March. 1974. in respect 
of Electricit:1"." 

DEMAND No- 27-POBLIC WORKS 

(ORIGINAL WORKS AND REpAIRS) 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 31,67.000 be granted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974. in respect 
of 'Public Works (Original Works 
and Repairs) .... 

DEMAND No. 28-POBLIC WORKS 
(EsTABLISHMENTS) 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 51.15,000 be granted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur. to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March. 1974. in respect 
of 'Public Works (Establlshment)· ... 

DEMAND No. 29-RoAD TRANSPORT 

MR. SPEAKER: Motion moved:. 

"That a sum not . exceeding 
Rs. 26,67.000 be granted to the 
President on account. out Of the 
Consolidated Fund of the State of 
Manipur. to defray the charges 
which will come in course of pay-
ment during the year endiItg the 
31st day of March, 1974. in respect 
of 'Road Transport·." 

DEMAND No. 30-FAMINE 

MR. SPEAKER: Motion moved: 
"That a sum not exceeding: 

Rs 80.66.000 be granted to the 
President on accau.nt. out Of the 
Consolidated Fund of the State of 
Manipur. to defray the charges. 
which will come in course of pay-
ment during the year ending. the· 
31st day of March, 1974. in respect 
of 'Famine· ... 

DEMAND No. 31-PENSION AND OTHER 
RETIREMENT BENEFITS 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 3,60,000 be granted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur. to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
of Pension and Other Retirement 
benefits'." 

DEMAND No. 32-STATIONEIIY AND 
PRINTING 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 3,33,000 be granted to the 
President on account. out of the-
Consolidated Fund of the State of 
Manipur, to defray the' charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974. in respect 
of 'Stationery and Printing· ... 

DEMAND No. 3a-FoREST 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 10,30.000 be granted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur. to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974. in respect 
of ·Forest· ... 
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DEMAND No. 34:--MIaCELLAJo:OUB 

MR. SPEAKER: Motion moved: 
"That a sum not exceedJDg 

Re. 29,:eo,ooo be !ranted to the 
Presidllnt_ occou.nt. out of the 
Consolidated Fund of the State of 
MBDipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
of 'Miscellaneous'." 

DEMAND No. ~ L Oun.&y' QJIl 

PuBLIC HEALTH 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 28,00,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
of 'Capital Outlay on Public 
Health'." 

DEMAND No. 36-CAPITAL OUTLAY ON 
lRRrCATJON, NAVIGATION, EMBANKMENT 

AND DRAI!IJ'.CE WORKS 

MR. SPEAKER: Motion moved: 
''That a sum not exceeding 

Rs. 00,00,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
of 'Capital Outlay on Irrigation, 
Navigation, Embankment and 
Drainage works'." 

DEMAND No. 37-CAPITAL OUTLAY or 
FLOOD CONTROL 

MR. SPEAKER: Motion moved: 
''That a sum not exceeding 

as. 6,67,000 be granted to the 
President on account, out of the 
Consolidated . Fund of the State of 
Manipur, to defray the charges 
which wll1 come in course of pay-
ment during the year ~  the 
31st day of March, 1974, in respect 
of 'Capital Outlay 01 P'Iood Con-
trol'." 

DElIIA!(D No: 3S-CAPITAL OUTLAY ON 
ELEcnuCITY 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Ra. 48,33,000 be granted to the 
President on occount, out at the 
Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
of 'Capital Outlay on Electricity'." 

DEMAND No. 39-CAPITAL OUTLAY ON 
ROADS 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 78,33,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
of 'Capital Outlay on Roads'." 

DEMAND No. 4O-CAPITAL OUTLAY ON 
BUILDINCs 

MR. SPEAKER: Motion moved: 
"That a sum not exceeding 

Rs. 92.32,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
of 'Capital Outlay on Buildings'." 

DEMA1fD No. 41-CAPITAL OuTLAy ON 
ROAD TRANSPORT 

MR. SPEAKER: Motion moved: 
"That a sum not exceeding 

Rs. 2,67,000 be granted to the 
Presldenton accou.nt, out of the 
,Consolidated Fund of the State of 
Matupur, to defray the charges 
Which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
of 'Capital Outlay on Road Trans-
Port'." 
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~  NO. ~ OllTLAY ON 
SrAn: TiwIDIo 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
RI. 3,37,37,000 be granted to the 
President on account, out of tbe 
CODIolidated Fund of the State of 
Manipur, to delray the char8eB 
which will come in course of pay_ 
ment during the year ending the 
31st dlQ' of March, 1974, in respect 
of 'Capital Outlay on State Trad-
ing'." 

DEMAND No. 43-CAPlTAL OUTLAY ON 
INDUSTRIAL AND EcONOMIC DEVl:LOl'-

Mmrr 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 18,66.000 be granted to the 
President on accou.nt, out of the 
Consolidated Fund of the State of 
,Manipur, to defray the charges 
which wil! come in course of pay_ 
m0nt during the year ending the 
31st day of March, 1974, in respect 
of 'Capital Outlay on Industrial and 
Economic Develctpment· ... 

DEMAND No. 44-LoANs AND ADVANCES 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 28,07,000 be granted to the 
President on account. out of the 
'Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
'Of 'Loans and Advances' ... 

The demands are before the House. 
Shri Tombi Singh. 

13.09 hrs. 

[SHRI K. N. TIwARI in the Chair.] 

SHRI N. TOMBI SINGH (Inner 
Manipur): Sir, I rise to support the 
Manipur Budget for the year 1973-74. 
While doing so. I would like to make 
certain observations. Before I 1(0 in-
to the detal.ls of the Budl(et. I would 
like to say that this is the second 
time in the first two years of the Fifth 

(on Acctt.) 
Lok Sabha that ~ ~  Budget 
has come up for discussion here. The 
first time it came Will ,durin& the two 
year term of President's rule in Mani-
pur. Manipur was then a Union 
Territory and the people refused to 
go to the polla. In spite of their 
suffl!rings and grievances during the 
President's rule for 2 years. they 
preferred it to enjoying a semblance 
of power. They knew that as a Union 
Territory they could not exercise the 
fullest rights of their citizenship, they 
could not enjoy all the privileges 
enjoyed by other states. In the year 
1972 Manipur alone did not lIet it 
when sister states like Tripura. and 
Meghalaya also became full states. 
The benefit of its becoming a full State 
did not go to the people of Manipur 
because of a certain very unfortunate 
situation. 

A local party, known as the Manipur 
Peoples' Party. of recent formation, 
without any clear and definite ideolo-
gical and political character. composed 
of frustrated and mostly expelled Con-
gressmen of this kind or that kind of 
indiscipline. In order to safeguard 
their temporary political character 
they mobilised regional sentimentalism 
to such an extent that they could get 
15 members out of 60. After the elec-
tions when they Wllre aiven the oppor-
tunity of forming a Ministry, the 
forces of corruption were let loose and 
no word will be strong enough to con-
demn the misdeeds of the Monipur 
Peoples' Party and their allies which 
utilized the rel(ional sentiments to 
such an extent as to encouralile young 
people here, many sections of the pe0-
ple here, to think of /(OillJl( away from 
·the national mainstream with full 
freedom. This was the very unfortu-
nate state of aftairs. 

In the 1972 elections no party had 
an absolute majority. Of course. the 
Congress was the sinl(le larl(est party 
with a membership of 17 out of 60. 
The Peoples' Party had 15 members. 
Then there were 3 members of the 
Socialist Party. This Peoples' Party. 
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which had carried proplI.Itanda on 
parocbiaHsm and sentimentalism, was 
able to form the United Lelillature 
Party with the 8S81stance Of another 
14 Independents. The Governor in his 
generosity and wisdom, without tore-
seeing the march of events, allowed 

~ unholy alliance to form the Minis-
try. 

The United Leeislature Party of 
Manipur, in order to build UJ) the 
party, mobilised funds in many illegal 
ways, promised promotions and trans-
fers to officers, patronage and favouri-
tism to contractors, businessmen and 
job-seekers, eitber with or without 
merit, by follOwing the procedure or 
violating the procedure. As soon as 
they came to power, in order to keep 
the promises they made to the officers 
at various levels, for promotion or 
transfer, they started implementing 
them, overlooking all the rules and 
conventions. A small investigation 
will reveal the unfortunate fact that 
Ministers transferred even low oaid 
employees of the Government because 
they had the courage not to support 
the Ministers in their DOlitical think-
ing. They used to do all kinds of 
things only on POlitical conSiderations. 
Mostly, these acts of Ministers of the 
U.L.P. were based on political con-
siderations and, to BOme extent, for 
their personal ends. 

One very interestin&, feature of the 
U.L.P. Ministry was that the Ministers 
rarely mel Each MiniBter was a 
monarch in hi. own portfolio. Each 
Minister did whatever he wanted to 
do in his ol'ftce. So, naturally, the 
Chief Minister did not have control 
over his colleagues because he did 
not have the guts. Now, it haa come 
to such a staa'e that decent standards 
of public Ute have been practically 
damqed. Today, the border State of 
Manlpur is like a beautiful .arden 
damaged by a wild elephant. We do 
not know-we have to say with much 
an&'Ulsb-bow long it will take to reo 
pair this beautiful garden. 

The people have .tarted lookinl( at 
public life, at these political leaders, 
with some suspicion, with some doubt 
and fear. KnowiIUI fuUv well. these 
politiCians who were headin&' this &,ang 
that this will be their Jirst and last 
chance to Iii t in their offices as Minis-
ters. did' not bother about the future. 
They did not bother about what mi&'ht 
happen in the future. All these thiDj(S 
happened under the nose of the Gov-
ernor. 

The Governor in his Repart to the 
President has recommended the sus-
pension of the Assembly. He has men-
tioned about corruption in political 
life. We would like to put a question, 
with all sincerity, whether at the time 
of that formation of the U.L.P. Minis-
try, the Governor. for one moment had 
the patience to speculate what might 
be the outcome. Now. he has shown 
bis wisdom about the future in his 
Report to the President which be 
should have shown earlier. 

The Government was formed there 
by an unholy alliance with 15 Mem-
bers of a local party, of a recent for-
mation, assisted by 14 Independents 
have their own individual isolated 
thinking and three members of the 
Socialist Party. Each M.L.A. was a 
monarch. With such a picture, be had 
the generosity to allow the Govern-
ment to be formed. There were pro-
minent signs of break down within few 
days of the formation. It appears 
that the responsibility of stabilising 
the Government became that of the 
Governor, not of the Chief Minister at 
this stage. From the strength Of 5 
Ministers. he &,enerously allowed it to 
be extended to the strtm&'lh of 12 
Ministers in a House of 60, with one 
Speaker, Deputy Minister and Chalr-
men of all the small committees. 
Practically, most of the Members of 
the U.L.P. held some office or the 
other. In this way, the stabilisation 
took place for some time. This qain 
did not last long. There were further 
sings of break-down. The basic cause 
waB that the amance did not have 
anythiDl in common. Even so, thinp 
were aUowed to proceed. Then, ultl-
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mately some of the Members of the 
ULP includine three Ministers at 
different stages broke off from the 
Alliance bec!luse they were convinced 
that the so-called Alliance was out to 
destroy all standards of public life and 
that they had trllnsllressed all norms 
of decency in the administration and 
that they were concerned onlv with 
ralsmg ~  With regard to the 
raising funds, Ministers were reported 
to be raising Party funds openly 
through the job-seekers, from those 
who wanted transfers and from those 
who wanted promotions. Stories are 
galore, instances are galore and on the 
l ~  investigation, things will be 

out. 
So, things now have reached this 

stage and the Governor's report to the 
President has mentioned all this. 
Now, in order to bring some consola-
tion to the Opposition which has re-
sisted the horse-tradini by the ULP 
and the purchasing of MLAs at a huge 
cost, the Governor recommended sus-
pension of the Assembly-a conclusion 
which did not tally with his premises 
built on the basis of the Manipur 
People's Party thinking. The House 
will be surprised to know that some 
of the MLAs by revolting and by 
staging some calculated revolt once a 
month and threatening, 'I will go out' 
used to take money from the Miniaters 
common fund which was raised 
through bribery and through all kinds 
of means as pointed out just now. 
Some used to receive Rs. 1 lakh and 
some received more than Rs. 1 lakh. 
What is this harvest by MLAs? They 
harvested from the Ministers and the 
Ministers in turn harvested it through 
their officers and ultimately, there 
was no worthwhile development in the 
State. Very little work was done. 
Nothing was left for the people. Valu-
able. time of one year of this young 
State was wasted. Money was wast-
ed. No development was done. Now, 
it will take much time to restore nor-
maly in this State. -

During the short period, the State 
will be under President's rule. Viior-
ous steps have to be ta1ren to under-
take the mistakes of the U.L.P. 
78 Ls-B. 

(on ~  

Government. Mere passage of tune 
will not bring improvement. This has 
a relevance to the entire public life 
of the country. It is not merely some-
thing which happens in a small State. 
It is a matter which has a relevance 
to the public life of the country. Now, 
unless something is done, perhaps 
what happens there will have its own 
chain reactions in other parts of the 
country. At least that part of the 
country has to be saved. In order to 
do that, no pains should be spared by 
the Government of India to find out 
the amount of corruption, the amount 
of nepotism and the amount of fav-
ouritism and the misdeeds that have 
been committed within this one year. 

People had expectations that after 
becoming a State and gettinll this 1l0V-
ernment under a local party which 
raised slogans of regional sentimental-
ism, they would gain a lot but now 
we find that practically nothinll was 
done. Not only that, the ULP Minis-
try did much less than what the Con-
gress Ministries did in the Union 
Territory regime. The Ministries then 
had very little power. 

This is the situation. In this situa-
tion, coming to the Budget, I would 
like the House to recall the discussion 
the Manipur Budget during the Union 
Territory regime in 197i on the floor 
of the House. While participatin. in 
the discussion, I remember to have 
observed that the pattern of assistance, 
the pattern of expenditure that was 
displayed in the presentation of the 
Budget was mainly expenditure for 
maintenance, routine expenditure. We 
talk of viability. We talk of putting 
small units on a sound financial posi-
tion. Mere slogans will not do. Merl' 
lip-sympathies will not do. There is 
no use repeating them over and over 
again. We have heard many times 
that industries and projects are going 
to be taken up. May be that it may 
involve a little more expenditure tem-
porarily, but this has to be incurred 
for the development of tpis area. 
Otherwise how can this area develop 
and prosper? Sir, this would have 
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takeD a number of days in Manlpur 
Assembly. we are PIl8llin& It In a few 
hours ... 

MR. CHAIRMAN: You may take two 
minutes more. 

SHRI N. TOMBI SINGH: My re-
quest is tbat the necessary amount of 
allotment of money should be made in 
respect of industries and projects. 
Manipur has been considered as a 
heaven for tourista. But the tourists 
are not attracted because -L ~ 

pennit system is there. whicb is very 
cumbersome. Therefore. forei&n tour-
ists will not be able to eo there. Even 
the domestic tourists are not gOing 
there due to paucity of communica· 
tions. Manipur sbould be developed 
as it is such a heaven amone tourist 
spots; it has lIot very rich potentia-
lities. Unless concrete programmes 
are taken up and heavy investment 
are made. how can this area come up 
at all? A concrete proeramme of 
development has to be taken up hrune-
diately. Our pOlitical aspiration has 
been fulftlled. We are most &reatful 
to the leadership of Prime Minister 
Shrimati Indira Gandhi and to all 
sections of the House for the unanimi-
ty which they showed at the passing 
Of the StatehOOd Bill. Now this hu 
to !be followed up in other respects. 
In thi'i connection' I would like to make 
some concrete 8UJlllestions to the Gov-
ernment of India for consideration. 

Proposals regarding cement and pulp 
industries and also s!)innin/l mills are 
there already. We do not know why 
80 much time Is belne taken for taking 
further action in these matters. One 
important difftculty Is regardinJl com-
munications and for gettlnll a rail-
head the people have to eo hundreds 
of miles via Nagaiand. A proposal 
was made that a railhead IIhould 
be opened at Jlrlban from the nearest 
Tall station of Cachar. May be that It 
would involve heavy expenditure, but 
then. If you do not overlook certain 
yardstlclta. how can thill area develop? 
Unlen more allotments are made In 
the matter of setting U"p of railway 

(em Acctt.) . . 

lines. in the matter of setting up of 
Industries. and in otber ftelda. how can 
this area come up? Theretore, to 
boost up the economic position of 1M 
area there IIhould be a concrete pro-
gramme ot development. There should 
be a comprehensive pro&ramme which 
should be taken up. This Is tbe only 
remed;y. 

M;y next Buegestion Is this. There 
should be bigb-powered commission 
wblch should look into the misdeeds 
of one year old ULP Ministry. That 
Ministry went out of all nonns. Their 
Ministers went out of all norms of 
decency in "public life for their own 
selfish ends. Tbey even with armed 
guards takin& machine-guns to hunt 
out for MLAs who have gone OUt of 
their camps out of sheer disgust. Even 
so they could not eet them back. We 
must conaratulate the bold members 
of the Progressive Independent Group 
who could !&Dore the generous patron-
age in cash and position offered by the 
ULP MInisters. 

So. these are my two suggestions. 
namely. that a Commission of Enquiry 
sbould be set up to probe into the mis-
deeds of the Ministers and that there 
should be a comprehensive programme 
of development which should be taken 
up immedlatel;y. 

With these words I sUDDort the 
Budget proposals. Thank you. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir. I do not know 
how many more Budget this House 
will be required to tackle by the grace 
of Shrlmati Indira GandhI. the IIreat 
socialist and democrat. that covers the 
mind and head of the enUre set of 
people Bitting ~-~  to us. I bave 
before me the Manipur Budllet which 
shows the character represented by 
Mr. Ganesh. Out of a total amount 
of RI. 14.83.90.000 the non-develop-
mental expenditure exceeds 
Rs. 11.77.66.000. Out of tbat the /lod-
father of the rullna' narty and this 
Goverrunent. namely. the Police. con-
sum!. Rs. 1.18.29.000 for a state of 
this size. 
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Then the 'expenditure met from the 
revenues comes to Rs. 1,72,99,000. 

,What a miserable farce; They talk 
',about democracy, develoP'lIlental work, 

welfare, socialism-not Marutl, of 
-course, that is their own welfare which 
took about two hours of this House 
today. 
•• 

MR. CHAIRMAN: You should bear 
in mind that in future whenever yOU 
speak you should not use slanderous 
language for which you have no proof. 
It is simply slanderinJl' a person. It 
.is a poli tical statement that he is 
making. This will be expunged. 

SHRI JYOTIRMOY BOSU: Manipur 
is such a tiny state. I have shown 
the Police budget. Besides there is aI\ 
expenditure for the Manipur people to 
pay to the Central Exchequer which 
'Covers the cost of 30 CRP companies-
I call it Central Repressive POlice-for 
a tiny State like Manipur. 

Why is this Bude;et coming before 
us? It is because of the tactics and 
,game of toppling which was started 
by the Congress Party in this country. 
History will bear testimony to it. 
Multiple standards are applied by this 
agent of the prime Minister or Central 
<Government, namely, the Governor. 
There is one set of rules for Orissa; 
another set of rules for West BeI\gal 
and yet another set of rules for Mani-
pur. I would like to ask the Gover-
'nor of Manipur, Shri B. K. Nehru, if 
he was not trying to find an opportu-
'nity for encouragine horse trading. 
It Is not a fact? Is that the reason 
why he did not order dissolution of 
the Assembly immediately after the 
Chief Minister had recommended it? 
Mr. Chairman, what a misearable con-
dition the Chief ,Minister has stated of 
the letter which I have circulated in 
the House! The situation bedevilled 
'this unhappy land owing to the defec-
tion and horse trading indulged in by 
some power hunery and self seeking 
politicians. The defection are quite 
the promises they made to the officer 
frequent and the defections in some 
-.0Expunged as ordered by the 

(on Accttj) 
cases have been even three or four 
times. The detector MLAs have now 
been kept in Ii concentration camp 
under police iuard round the clock 
without permission even to meet their 
relatives. All tho. time they were 
brought to the Assembly in a group 
and under vigil, and as a result they 
have not been in a position to ex' 
ercise their free mind to decide what 
is right or wrone;. 

This has beell circulated by the Lok 
Sabha Secretariat and the names have 
been given-1 to a-Khan Lal, Amujao 
Singh etc. 

He has said that, to the future Go\"" 
ernment on a stable footing, the Minis-
try feels that the Governor may dis-
solve Assembly and recommend a Mid-
Term Poll in the State as quickly as 
possible. 

We want a clear and categorical 
assurance here on the floor of the 
House that they will immediately an-
nounce Mid-Term Poll for Manipur 
and allow the people to decide their 
own future, and not be a colony of 
Delhi and be ruled by the bureau-
crats from here as agents of the 
Centre. 

13.37 hrs. 

[MR DEPUTy-SPEAKER in the Chair]. 

The ManipUr People's Party gave a 
Memorandum. They said, 

"To apply it to the present politi-
cal situation in Manipur, 9 (nine) 
members of the U.L.P. have defected 
to the opposition groups on the con-
dition that almost all of them would 
be offered ministership." 

In their hunger for power the local 
Congress had unscrupulously enlisted 
the support of a recently expelled 
Congressman, Shri T. Bira Singh, 
without formally condoning the dis-
ciplinary action. 

Chair 
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The poUtical situation is so un-
certain that defections and counter 
defections are in hot chase even before 
the very presence of the Governor. 
The Governor is doing the horse trad-
in, in Manipur on behalf of the rul-
ing party who are his employers at 
Delhi. 

Then Shri B. K. Nehru has said in 
the report to the President that the 
law and order situation to which the 
Cabinet and the Speaker referred con-
sisted Of a rowdy student demonstra-
tion outside the Asaembly on the 14th 
March which had resulted in the 
gherao and the abuse of certain Minis-
ters. He has also said that the mem-
bership of the P.D.A. consists now of 
31 in a House of 80. (Of the original 
32 one member bas defected to 
the ULP). Of the 31 members of tbe 
P.DA no less than 13 have chan,ed 
their party loyalty since tbey were 
elected. some at tbern more than 
once. He also says that in accordance 
with general principles and the strong 
desire of the people of Manipur that 
President's Rule sbould be for the 
shortest period possible he would re-
commend that the legislature should 
not be dissolved and fresb elections 
should not be ordered. 

This gentleman, Shri B. K. Nehru, 
an &JeIlt of tbe ~  then to 
rape the Parliamentary democracy 
that exists and he does tbis at the 
insti,ation and under the orders of the 
Central Government who are his em-
ployers. . 

I demand that the Governor should 
be immediately recalled and if there 
is any provision for Impeaching him 
(1 do not think there is any) he should 
be cenllUNd and he should be dropped 
lnuDed1ately. 

That is all I want to..,. I con-
demn Uae Centres action as a result 
of which State Government bud,ets 
are beinl brou,ht to Parliament. tak-
in, its time. This is killin' and rap-
in, democracy in the country and they 

ar no doubt faacist and dictatorial in 
character and they are rWnin, tbe 
country and its future. 

~ PAOKAI HAOKIP (Outer 
Manipur): It is very sad that once 
again the Budget of Manipur has to 
come to this august House for dis-
cussion and passing, This is tbe 
second time tbis bas happened. 

The circumstances which led to the-
Budget ot Manipur having to come to 
Parliament have been narrated by my 
hon. friend, Sbri Tomb! Singh, and 1 
do not wish to go into that background 
because it will take time. Still, I 
would express my anger and pain 
over the situation leading to the dis-
solution of the Assembly. 

A Ministry was formed there headed 
by the Manipur People's Party, a 
local party which had no base at 011. 
How did they come to power? How 
did they get 15 members from amon.g 
them elected to the Assembly? ThIS 
aspect must be known to the House-
so that it can judge the situation pro-
perly. They came to be elected 
through corruption. This shows to 
what extent corruption has played a 
part in the political life of the nation. 
The House must know about it so that 
tbls may be cbecked. 

From the very beginnin, in their 
election campaien. they did not have a 
political ideology. They do not 
have-I am using the present ten_ 
a political programme or policy before-
them. What they have before them 
is corruption. That is what they 
bave. By means of this corruption, 
they somehow mana,ecl to 1ft 15 from' 
among themselves electet. Later on 
they were joined by lndependentl 
numberinl 18. Somehow tbis group 
came Into exi8tence anel into power. 

Later on, what happened? TheY 
did nOt 'mean to serve 1M interesta of 
the people who enAled them to form 
the Minlstr7, the people of the Dewly-
bom tilly state. Bqt tbe1 resorted 
to all kinds of corruption, in tbe 
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matter of transferring people, making 
.appointments to posts from among 
aspirants by extracting money from 
them forcibly and so on. This is 
what they did. 

This corruption came to the notice 
.of the public. The only course Jeft 
to them was to condemn this cor-
ruption. Thus the Ministry started 
becoming unpopular in the minds of 
the people. 

Then the Independents who had 
jomed the MPP thoueht it proper to 
leave the Party as quickly as possible 
.so that they might be able to serve 
the interests of the people, as they 
desired and as they had pledged to do 
at the time of the election. This way, 
this thinking led inevitably to de-
fection and to come over to the Con-
gress party and try to form the 
people's democratic alliance, a ;Jro-
gressive alliance. After the defection 
{)f the nine members, the Ministry still 
claimed to have a majority, when nine 
<If them very clearly, inside and out-
side, announced that they had resigned 
from the corrupt Ministry and they 
would no longer be able to remain in 
the· Ministry which was doing only 
corrupt things and not doing any good 
.and that they will join the Congress 
party, that was the largest single 
.party. 

Here, the Opposition, that is the 
-Congress, along with the nine mem-
bers, accepted the challenge that a 
trial of strength should be held on 
the floor of the House which was the 
proper forum in parliamentary demo-
cracy. Accordingly, the Assembly 
was called; a sitting of the Assembly 
was summoned, and here, the Speaker 
seeing the situation not in favour ot 
the Ministry, again, on unreasonable 
excuses, adjourned the House inde-
'finitely. Here again, the democratic 
alliance accepted it saying, all right, 
we can see and will prove that the 
Ministry has been reduced to a meagre 
minority. So, on the 22nd, a session 
'Was held again. 

Here, what happened? The saddest 
thing happened. Again, it was said, 
on the pretext that some stUdents who 
were outside the House were Biitat-
lng, that it was not possible to continue 
the House, and the Speaker adjourned 
the House. That way, they could not 
decide the strength of the parties and 
decide it in the House. That way, the 
House was adjourned by ·the Speaker. 

Then the progressive party alliance 
with 19 Congress and five CPI l~ 
~  in all 32, went again 'to the 
Governor's residence, Shri B. K. 
Nehru's residence, and told him that 
they were really in a position to form 
an alternative Ministry, and so they 
should be given a chance. But the 
Governor did not agree to their sug-
gestion. So, ultimately what happen-
ed? The Assembly had to be dissolved. 

Here, I would ask: in parliament-
ary democracy, what is the principle 
of democracy, and what is the concept 
~  democracy. To my understanding, 
In a parliamentary democracy. as I 
know, and as we know, when the 
majority or a large section of the 
members is in a position to form a 
government, is it not the practice in 
parliamentary democracy to give them 
a chance to form a Ministry? It may 
last long; it may not last long. I feel 
that they should have been allowed 
to form the Government and the Op-
position Parties should have been 
made to bear the burden of office. 
This was not done and a decision was 
taken for the dissolution and so the 
Budget is here before the House for 
the Members to· discuss. 

My friend Mr. Jyotirmoy Bosu was 
saying that there were thirty com-
panies of CRP in Manipur. All over 
the country there were only 80 batta-
lions of CRl' and thirty companief 
were in Manipur. Does he not know 
that Manipur is a border area and it 
could have been more. It is not for 
Manipur alone. More forces are sup-
posed to be in the border areas 
throughout the country, not only in 
Manipur. CRP, border security force 
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etc. are supposed to be in border 
areas. He did not appreciate this fact 
and I deplore it. 

I do not know whether Members 
will have another opportunity of dis-
cussing the problems and the political 
activities in Manipur and the diftlcult-
ies of the people of Manipur. I should 
like to say a word about the Kuki 
refugees. There are at present 1600 
kuki refugees, expelled and repatriat-
ed from Burma in 1967. The State 
Government as well as the Central 
Government had been generous 
enough to come to their help quickly 
and about Rs. 4 lakhs had bf!en given 
to them. 

With this money they were able to 
pull on. In this regard I submit that 
the help given to them was not sufli-
cient. 

More money and more help should 
be extended to the people in terms of 
agricultural loans so that they may be 
able to rehabilitate themselve3 and 
they may be able to live a comfort-
able life in the State. 

MR. DEPUTY-SPEAKER: You have 
already taken 15 minutes. How long 
will you take? There should have 
been a Resolution for approving or 
disapproving the Presidential Procla-
mation. Everybody is talking about 
that Resolution and not about the 
Budget. The Resolution is not before 
the House. 

SHRI PAOKAI HOAKIP: I shall 
take some more time. 

The next point that I would like to 
make is with regard to the creation of 
two more districts in the hill areas 
of Manipur. 

Sir, the House'knows very well that 
at the time of conferring of Statehood 
to I'&anipur, an autonomous Council 
was in existence which was set up 
under the Act. According to the Pl"O-
visions contained in this Act, there is 
room for creation of two more dis-
tricts for the State ot Manipur. AI-

(on Acctt,) 
ready there are four districts in the 
hill areas and we want to have tw, 
more districts. 

As the House knows, the policy of 
the Government has always been this 
viz, to brini the people closer for the-
development of the hill areas rapidly. 
With the coming into existence of 
these four districts, the progress. 
made by them is very much appre-
ciable. That is why our demand for 
bringing into existence two more dis-
tricts. 

MR. DEPUTY-SPEAKER: Please 
listen to me. You have already taken 
twenty minutes. I am going to give 
you three more minutes. You should 
conclude. In twenty minutes a per-
son can make a world-shaking speech. 
I shall give you two or three minutes. 
There seems to be no end at all. 

SHRI PAOKAI HOAKIP: In Mani-
pur the people have been demanding 
construction of a railway line from 
Silcher to Zeriban. This is very im-
portant. Due attention has not been 
given to this by the Ministry. I hope 
this will be given due consideration 
by Government. I also hope that the 
railway line will be constructed soon. 

There is a constitutional provision 
for the protection of the Scheluled 
Castes and Scheduled Tribes. These 
are weaker sections of the community. 
somethini should be done to protect 
them from exploitation. Government 
must give serious consideration and 
see that all sorts of injustices done 
to these people come to an end. 

MR. DEPUTY-SPEAKER: Now, the 
hon. Member must conclude. 

SHRI PAOKAI HOAKIP: One more 
point and I have done. j 

The two districts should be created " 
loon and elections to the Districts , 
Councils IIhould take place as schedul- ., 
ed. If the elections had been held, by 
now some progress could have been 
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made. I request the minister to keep 
in mind that the elections to the dis-
trict councll& should not lie delayed 
any longer. 

Another important point ....... . 

If bn. 
MR. DEPUTY-SPEAKER: No. No-

thing of what the hon. Member saya 
will go on the record now. 

Judged from all that has been said 
it all relates to the political ~ 
of the imposition of President's rule 
and very little to the budget. I do 
not know why the Government did 
not include that resolution. It ap-
pears everything said is about that. 
They will have to bring a resolution 
seeking the approval of the House ot 
the Proclamation and the same thing 
will be repeated. I think the Govenl-
ment should take note of it. This is 
just wasting the time of the House. 

Shri Indrajit Gupta. 

SHRI INDRAJIT GUPTA (Alipore): 
Mr. Deputy-Speaker, Sir. it is a tragic 
commentary on the working of the 

. parliamentary system that once again 
Ptesidenrs rule has descended upon 
this unfortunate land of Manipur. It 
is all the more tragic because, as point-
ed out correctly in the Governor's 
report to the Rashtrapati, for many 
many years, Manipur was a Union 
Territory and just before the last elec-
tion, they were under President's rule 
for 2i years. He has correctly said 
that because of this, President's rule 
is very much more stroIljlly resented 
here than it would be elsewhere. I 
paid a visit to Manlpur about H 
months ago. Anybody who goes there 
and talks to the people there cannot 
fail to sense their very strong anti-
pathy to the idea that they should 
come under President's rule again. 
But frankly speaking, I do not see 
also what other alternative there was 
in the concrete situation which had 
developed. 

About the Governor's advice. I am 
constrained' to say that Mr. B. K. 
Nehru, who is an administrator of 

(on ~  

great expedence, has really made a 
very surprising proposal, coming as 
it does against his own analysis of 
the political set-up there. He says: 

"There is a great deal of fragmen-
tation of society, loyalties to groups 
and individuals are often stronger 
than loyalty to party, rivalries bet-
ween indiViduals within the same 
party are strong and corruption 
which is the main cause Of defection 
is unfortunately even more rampant 
in Manipuri political system than 
elsewhere." 

If this is the analysis in which he 
believes, it passes my comprehension 
how he came to the conclusion that 
the Assembly should not be dissolved 
but should be kept under suspension. 
It is very surprising to me how he 
could make such a suuestion at all 
because, if that advice had been ac-
cepted by the Central Government 
which, fortunately, it did not accept 
-it decided tha.t the Assembly should 
be dissolved-but if Shri B. K. Nehru's 
advice had been followed, then all 
these not very complimentary remarks 
which I just now quoted, which he has 
stated in his report about the Manipuri 
political life, would have been enabled 
to have full play, the Assemply would 
have been suspended and all these 
things, defections, corruption, attempts 
to intimidate people, wean away peo-
ple, would have just run riot. There-
fore, to that extent I am lllad that the 
Centre decided that the Assembly 
should not be kept suspended, but 
should be dissolved. 

There was not really any firm possi-
bility of a stable government being 
formed in Manipur. Of that there is 
no doubt. I do not want to go into 
the details of that. This underlines, 
I would say, once again the urgent 
need for the Centre to pring forward 
that long-promised Bill on detections. 
Every day, every passing day, things 
are taking place in one State or the 
other which underlines the urgency 
of this. So long as that Bill is not 
passed and it hIlS not come on to the 
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Statute Book tbese defectiolll and 
counter-defectioDS will .ain from 
strength to streJl6lb and this is not 
the last that we bave seen, the Mani-
pur case will not be tbe last example. 
I do not know the reason for this 
delay. Wb.7 bas it been kept in cold 
storage so l ~ Suspicion is gain-
ins ground only because of that. I 
bope at leaBt in this session, as soon 
as possible. we will be able to legislate 
on it. 

Tbe Speaker's role in the debate baB 
been referred to whicb is also very 
extraordinary. First of all, be said 
that because their waa some law and 
order situation existlns in Manipur. or 
perbaps in Impbal, therefore be will 
adjourn the House aine die. Then tbe 
Governor bad to call tbe meetin.. I 
do not know wby this unulUal sort of 
thing bappened. The Governor's Re-
port sayB: 

"1. ..... Insisted with the Cbief 
Minister and the Speaker that con-
stitutional ~  must be 
obeerved and that no further im-
pediment should be allowed to be 
placed in the Itrer;sth of the Gov-
ernment being tested on the Floor 
of the HOU8e. They accepted my 
Hne of thought; the House was 
resummoned to meet on the 22nd 
Marcb. which wu the date on which 
it would next have met in any case 
had not the line die adjournment 
intervened. " 

So, the Speaker ArBt adjourned tbe 
House aine die, when a motion of no-
conJldence aurainat the Council of 
Ministers was pendiDJ(. Wben the 
Governor advtaed them "no. this Is 
not proper. yOu bave to IUmmon the 
AHembly", the Anemblv w.. re-
summoned and the motion of DO-
eonftdence was taken uP. but the 
Speaker announced that there would 
be QO time-llmit on lpeeebes. This II 
the ftrst time I ftnd that a Speaker is 
using his offtciBl power to OIMIDly en-
courale members to do ft11bUlterln, 
10 that the debate could 10 on day 
after day. 

MR. DEPUTY-sPEAKER: The Mem-
bers ~ this House would have been 
very bappy to get luch an opportunity. 

SHRI INDRA.1IT GUPTA: U the 
opposition in the HoUle Is 10 big that 
defection this way or that way ••.• 

MR. DEPUTY-5PEAKER: I am 
limiting II only to the time factor. 

SHRI INDRAJIT GUPTA: Very ex-
traordinary tbincs are happenins 
there. 

There have been some allegations In 
the pre" that some MLAs were virtu-
ally kidnapped and kept IOmewbere. 
I do not know wbether it is true or 
not. but I do know that some MLAs 
belongina to the opposition were, for 
tbeir own safety, staying tORetber In 
certain r>laces. One of these places 
was a camp at a place in Kalor. I 
know this definitely and I say it with 
all responsibility. tbat the Finance 
Minister of this ULP Government and 
lOme other Minilten did come to that 
camp along wltb a party of the Mani-
pur Rift .. In order to try to Intimidate 
these people. 

So. President's Rule has become in-
evitable In the course of events which 
took place. But we mUlt not lorget. 
I hoPe the Government will not for-
,et, in view of what I quoted earlier 
from the Governor's own observations 
in the concrete backaround of the 
political developments and history of 
Manipur. President's Rule Is mOre re-
sented tbere than anywhere elle. 
Therefore. our attempt should be to 
see as lOOn as possible. as lOon as It 
Is feasIble and practicable. new elec-
tions are ordered so that the people 
do not feel &tifted and they once a.aln 
get the normal democratio 11lbt of 
electln. their representatives. Sir. Mr. 
Tombl Singh over there spoke about 
the need for some IOrt of InQuIry or 
Investigation by lome Commission into 
the ldnd of rampant corruption that 
11 loln, on. Corruption haa already 
become unfortunately, I Ihould lay. 
an illltitution in our country. 
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But, nevertheless, the fact remains 
that we have heard about very strange 
things. For example, when I was in 
Imphal, I was told that there are some 
lands in the town which have been 
absolutely illegally encroached upon 
by the relatives of certain Ministers 
and MLAs-These people have been 
brought tram hill areas and other 
places and they have completely il-
legally occupied and settled on certain 
lands in the town. This kind at thing 
has been going on and these things 
must be looked into apart from other, 
whatever charlles of corruption there 
may be. 

Now, I do not want. as you cor-
rectly said. to go into this question 
much more. We may probably lIet a 
chance to debate again on this. But. 1 
would like to mention one point on 
this. It is high-time that we should 
thmk of removing from the minds of 
the people at not only Manipur, but 
a number of these North Eastern 
States, the feeling that they are still 
considered. even atter beinJr gi ven 
Statehood, as a sort of second class 
States when 4 or 5 of them are under 
one Govenor. Mr. Nehru is simul-
taneously the Governor of Assam, 
Nagaland, Mej[halaya and Manipur. 
People did complain to me that there 
are times when it is very urgent to 
have the Governor available in Imphal 
for certain consultations and work, he 
is not available when he has got this 
huge area to look after and he is 
wandering about. I suppose he is com-
ing to Delhi also frequently with the 
problems of these States. I would sug-
gest that, tor the future. we should 
-create some sort of a feeling of affinity 
among these people. 

MR. DEPUTY -SPEAKER: How can 
Mr. Ganesh answer that? 

SHRI INDRAJIT GUPTA: He is not 
representing his Ministry only. He is 
representing the Government of India 
also. He can convey these things. 

Coming to the Budget yesterday, in 
his statement on the Budget, Mr. 
Ganesh said that a huge' amount ot 

(on Acctt.,) 
money-I do not know whether the 
amount is specified-I have not had 
time to go through the papers-has 
been locked up in Manipur because 
they want to store a lot of foodgrains 
in case of any emergency. This is said 
to be the primary cause of the deficit 
in the Manipur Budget. These amounts 
have been locked up by the State 
Government tor the purpose of storing 
quantities at foodgrains as a· sort of 
reserve. I am really surprised 10 read 
this I:Jecause, one thing you find in 
Manipur is that no foodgrains are 
available. Rice is selling at Rs. 230 
per quintal. The normal retail price 
of rice in Manipur used to be Rs; 1.60 
or at the most Rs. 1.80 per Kg. Now, 
you cannot get it tor less than Rs. 2.30 
and even that yOU cannot get. The 
ration for an adult for a whole month 
is 5 Kgs. of rice. No atta is available 
at all. For a minor. it is 2~ Kgs. per 
month. The price has gone UP. it has 
shot up like anything. Whenever peo-
ple come to ration shOPs they are 
told that there are no stocks. But, 
here. we have I:Jeen told that the main 
cause of the detlcit in the Budget is 
that huge amounts have been locked 
up for storing huge quantities of food-
grains in case of emerj[ency. This 
seems to be another additional ground 
on which some probe should be carried 
out. Was that money actually spent 
for this purpOse or spent for something 
else? It it were spent for purchasing 
and storing foodgrains. where are 
those foodgrains? Where they have 
gone? This is the condition in which 
people are living. No procurement 
has taken place. 

I would agree with the other Mem-
bers who have very rightly emphasised 
the need for some concrete develop-
ment programmes to be undertaken 
without delay. There are no irrigation 
works in Manipur. There is no drink-
ing water. I was staying in the M.L.A. 
Hostel tor two days. I could not have 
a bath for two days. One bucket at 
water was somehow procured for me. 
Of course, I was told the tlrst night 
when I was there, "Don't worry. To-
morrow morning, you will tlnd water 
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coming in the tap in your bath-room." 
With that hope, I put the bucket under 
the tap and went to ileep. Next morn-
ing, I found not a sinale drop of water 
in the bucket. Something must be 
wrong with the water supply. 

Then, there are no industries at aU 
in Manipur. There are natural re-
sources. There are a lot of good 
forests. Timber is available there. 
Some pulp industry, some paper in-
dUstry, could be estabUshed there. 
Some possibilities of putting up indus-
tries there could he explored. It I_ 
such a lovell" place. Sir. you must 
have tasted the luscious pineapple of 
Manipur. Some canning industry can 
he set up there. All these things could 
be done if the people are really 
bothered about that, Instead of only 
being bothered about how to feather 
their own nesta. 

During' the -period of President·s 
Rule which. I hope. will be a brief 
one, at least lOme of the schemes 
should be worked out and formulated 
and put into operation. Let them be 
started so that somethinl( happens. 

There is another problem also. 
Imphal town has IIrown quite a lot and 
there is a problem of extendlnll the 
area of the town. One of the biUest 
obstacles to that is the present loca-
tion of the camP of the Assam Rifles. 
It is located in such a place-4f you are 
familiar with the topography of the 
town. tben you will he able to ~ 
preciate It that you cannot go from 
the eastern part of the town to the 
western part of the town because of 
tbis interveninc hUIle area which has 
been taken up as the camp of the 
Assam Rilles. The people say that 
II the only area available which 
can be uMd tor furtber extelllion of 
the town. Everybody there was say-
in, that the AIUID lWles camp can 
be,' shifteC:l from there to lOme other 
lite. that this bute area Ibould be 
vacated. 80 that It can be used for 
purposes of town development. 1 bope, 
tbeR thing. will be &ODe into. 

Finally. I would say one tbin". The 
main thing is to keep in mind that 
the President'. Rule i8 not at all liked 
tbere by the people, more so than in 
otber places, and to see that the elec-
tions are held al soon as poulble so 
tbat normal democratic rule can be 
restored there. 

SHRI DINESH CHANDRA 
GOSWAMl (Gaubati): Mr. Deputy-
Speaker. Sir. at the outlet, I must 
refer to certain uncharitable remarks 
made against my party by Sbri 
Jyotirmoy Boau. Of course. that Ii; 
not new because like a gramaphone 
record. he always repeats it, whatever 
may be th! subject-matter and the best 
way to treat blm is to iJ(Dore blm. 
He said that it is because of the defec-
tions encoural(ed by the Congress 
party tbat the President's Rule bas 
been imposed in Manipur. You wlll 
realise, unless you have seen it with 
the jaundiced eYe, that tbe President's 
Rule in Manlpur was Inevitable be-
cause the Ministry which was ~  

tbe power by Ule Governor was a still-
born child which wal beinl kept alive 
by artificial respiration. 

I can understand the feeliDII of the 
Governor to .addle-tbis Ministry with 
power because. al Mr. Indrajit Gupta 
laid. the people of Manlpur rather do 
not like further imposition of the 
President's Rule. Therefore, the 
Governor tried his best to keep some 
sort of popular Ministry aUve and. 
probably, he called upon the M.P.P .. 
even tbough It wal a minority party in 
tbe House, to form the Ministry. 

We know bow the M1nlstry behaved. 
A suggestion has come from my hon. 
friend Shr1 Tombi SlnlCh, that there 
should be an Inquiry Into the activi-
ties of the Miniltry. It il upto the 
Government to consider that. 

I would bumbly bel( the Govern-
ment to consider very seriously that 
such defections or Bucll short-lived 
Ministries creatle a sense of lack of 
conftdence in the minds of the people 
towarda the democratic I"tee Itself. 
partfcularq, Ill'" INU ".. 
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there is laek at communications or 
in tribal areas. I think, the Govern-
ment should seriously consider as to 
how we can keep the democratic in-
stitutions alive. 

A reference has been made by Shri 
Indrajit Gupta about the Defections 
Bill. I also feel that the Bill should 
come. But at the same time, we 
~ l  remember that merely bring-

ing the Defections Bill will not solve 
the problem unless a sense of res-
ponsibility grows upon all the political 
parties and amongst the people who 
have been called upon to represent the 
population. A reference has also 
been made by Shri Indrajit Gupta to 
the behaviour of t!1e Speaker. How 
can a law of defection take note of 
the behaviour of the Speaker or can 
/iuggest a remedy to it? Therefore, I 
feel it is the duty of all political par-
ties, not only the rulinl Con.l(ress but 
also the Opposition, to act with a 
certain amount of responsibility so 
that we can make democracy a success 
not only in that small State but 
throughout the lell.llth and breadth of 
this country. 

With these words, I come next to 
the Budlet proper itself. In Manipur 
or so to speak in the entire north-
eastern relion, the potentialities of 
development have not been tapped to 
the extent it ought to have been tapp-
ed. My friend, Mr. Tombi Singh, re-
ferred to tourism. We know tourism 
is one of the main exchange-earners 
and it comes next to oil. Next to oil 
tourism is the ereatest revenue earner 
for a country and there is a tremen-
dous potentiality for tourism in Mani-
pur because Manipur is a place, rich in 
cultural heritage and a place where 
the hills and plains meet with splend-
our and verdure. But nothing has 
been done so far to improve the 
potentialities of tourism either in 
Manipur or.In the entire N orth-eastern 
region. The State from which you 
come has tremendous potentialities for 
development of tourism. In spite of 
the fact that repeatedly we have urged 
the T.urism Ministry to take note of 
these thln.lls. ~ l  not mueh 

(on Acctt.) 
has been done and now that the State 
of Manipur has come under President's 
rule and has become the direct res-
possibility Of the Centre, I will re-
quest Mr. Ganesh to take note of it 
and pass this on to the appropriate 
Ministries. Unfortunately, the entire 
Budget is silent about any allocation 
regarding tourism. 

So far as industries are concerned, 
there is no industry in Manipur ..... 

MR. DEPUTY -SPEAKER: What is. 
the use of tourism without tourists 
and the tourists can 10 there only 
after gettinl political clearance? 

SHRI DINESH CHANDRA 
GOSWAMI: There is no industry for 
that matter, not to speak of largEr 
scale industries. There is a tremen-
dous scope for development of small 
scale industries, particularly, handi-
crafts industry. We know how the 
weavers of Manipur weave various 
patterns of cloth. I think it has tremen-
dous potentialities of an export mar-
ket, but nothing has been done so far. 
An effort was made by the Central 
Silk Board, thanks to the initiative of 
my friend here, Mr. Inderjit Malho-
tra, who was the Chairman of the 
Central Silk Board, to set up a tussor 
industry there, but I think one of the 
constraints that has C'ome in the waY 
of the Central Silk Board is the cons-
traint of finance. I will request Mr., 
Ganesh to look into it and give ade-
quate help to this project which has 
been ta'ken up by the Central Silk 
Board and given utmost priority. 

From the report itself we find-it 
you look to paie 14-that for famine 
relief they have taken quite a sub-
stantial grant because at page 14 it has 
been said: 

"The increase in the Revised Esti-
mates, 1972-73 is due to inclusion 0 

provision of Rs. 4000 thousands fo 
Test Relief Works being taken up i 
view of the drought in the State. Th 
Budget Estimates, 1973-74 contain 
a provision of Rs. 8000 thousand 
for Test Relief Works." 
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But Wit sbould consider that by mere 
arantin, of Bome amount for tltst 
relief works, we may not brm. aolace 
.to tbIt poor, to those people who Buller. 
Tbe enUre approacb should be to 
create a condition in tbIt State 10 
that tb_ works of famiDe ~  and 
test relief may not be neclt8Bary. Un-
fortunately. that is only poSSible if top 
priority is Riven to rural electrifica-
tion. The bon. Minister for Rural 
Electrification, • Dr. K. L. Rao. in 
answer to ODe ot my questions a f_ 
days back said tbat because the East-
ern States bave not taken any initia-
tive in rltl(ard to rural electrification, 
rural electrification In these States has 
not bet!n a IUcceas and that there is no 
dearth of money. If tbltre is no deartb 
of money and it is because of lack of 
initiative on the part ot the Eastern 
States tbere is no rural electrification, 
I am lUre that now that the State 
bas come under President rule and 
bas become the direct responsibility of 
the Centre, the Central Government 
will initiale achemes tbere to see that 
rural electrification is a success. If 
nothing is done in tbat direction, it 
will give us an opportunity to accuse 
the Central Government and obvloWl-
1y. I am sure, Mr. Ganesb will not 
aive any opportunity to criticise the 
Government tor not taking steps In 
this direction and put ua, the Members 
of the Treasury Benches In an embar-
raISin, position. 

Wben you talk about industry, wben 
you talk about tourilDl, noth\nj[ can 
be done unle. there la proper infra-
structure there. There is not even a 
Railway line to Manipur. I want to 
emphasise that raUway is not only an 
infrutructure for the purpose of the 
growtb of Induflry or c:ommunicatioDB 
but it is also a matter of the source 01 
national lDtearation aWe. Railway-line 
leads to the national iDtearation. These 
are vulnerable areu and I would 1U1-
,est that the Central Government 
sbould 'take UlI detan.d plans for tbe 
growth of railways. I would like to 
emphulae the pointe already made by 
lODle of the hOD. Membera that there 

(Oft Acctt.) 
is need' for enUre coordinated develop-
ment Of the whole of the north-eaatem 
re,ion aloDi with tIiia area. 

To conclude, I would say tbat tbere 
sbould be eftorta made to reduce ex-
penditurlt on administration and non-
production activities. At paae 10 it 

-Is said that one of the reasons for 
increase in General Administration has 
been due to provision for more minis-
tries. It is rather unfortunate. The 
bud,et states: 

'The inerease in the reviled eati-
matea o! 11172-73 is mainly due to 
the provllion for more Ministries." 

bope that care will be taken in re-
,ard to tbis upect. And. to satisfy 
Mr. Viswanathan. 1 support tbe 
Budiet. 

MR. DEPUTY-SPEAKER: There 
Demands bave aot to be palled todlY. 
Tomorrow is 31st, Saturday and 
therefore, we must tlnlsb this business 
and PI .. it on to the other House. I 
would requut bon. Members to c0-
operate with the Chair and I would 
request them to take five minutes 
eacb and not more. because, they' will 
bave another occasion wben tbe 
ReaoluUon comet! up before the 
HOUR. I am only statin, the dilB-
cully whicb We face. 

SHRI G. VISWANATHAN (Wan-
Diwub) : This la the third State 
budget which is goln, to be paased in 
tbls HOUle in the month of Marcb. J 
hoPe thi. ia the la.t budiet, at leaat 
as far al the month ia concerned. I 
don't kDow bow many more are In 
store for us. whether Gujarat or 
Mysore or Bihar will be c:ominl in 
ApriL But, I do not BUpport the view. 
Sir, that If there II any trouble in 
any state, in wbatever form. Imme-
diately Prealdent'. rule ahould be 
imposed on that State. the Assembly 
Ibould be lUapended or dissolVe<! and 
all that. Pret!ldent'. rule i. nothlna 
but a stranlUlation of parliamentary 
democracy In thiB country. In the 
courae of hiB letter to tlIe Prelldent. 
the Governor Bald: 
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Needless to say it is undesir-
able to continue Presidential 
Rule anywhere any longer 
than is absolutely necessary. 
In Manipur this is doubly so 
because Manipur was under 
President's rule for 2i 
years continuously before the 
last elections lind in a sense 
for many years before then, 
because it was a Union Terri-
tory. President's rule Is con-
sequently very much more 
strongly resented here than 
it wouid be elsewhere. 

So, Sir, people are not happy with 
President's rule because they want 
their representatives to discuss those 
problems and to pass their budget. 
Normally any State Budget would 
take at least a month to pass the 
Budget in the Assembly. We pass it 
here in two or three bours, with 15 or 
20 Members present. This is not a 
good phenomenon in our democracy. 
In the letter of the Chief Minister to 
the Governor he has pointed out how 
MLAs are kidnapped. I would like to 
read out this portion. I quote : 

"The defector MLAs have now 
been kept in a Concentration 
camp under pOlice guard 
round the clock without 
permitting even to meet their 
relatives. All the time theY 
were brought to the Assembly 
in group and under vigil and 
as a result they have not 
been in a position to exerciEc 
their free mind to decide 
what is right or wrong." 

This is something extraordinary. One 
of the erstwhile Ministers made the 
charge that CRP was used for kidnap- . 
ping one MLA. I want Government 
to thoroughly enquire into the matter. 
If this is found to be true necessary 
action should be taken against the 
CRP or whoever the ~  ~  ~  
who may be concerned With thiS. 'lhi 
Is a very dangerous disease In tbe 
political Ufe of tbe country. After the 
~  general election in 1967 Lot 
Babha took note of tbis fact and pIlSS-

(on Acctt.) 
ed a Resolution and a Committee was 
formed and that Committee of Defec-
tions submitted its report. Why are 
you taking two years· or three years 
over it? That report WIIS given 111 
1969. As the biggest politicai party 
of this country it is the duty Of the 
Congress party to set an example In 
this matter in stopping defection. But 
what is happening? The Congress. 
Party is encouraging defectiona. Even 
recently a candidate was selected tor 
Rajya Sabh&-I think from Bihar-
who has defected ten times. This is 
how they are encouraging detections. 
Once UPOn a time two to three years 
back they' needed MLAs and MPs tut 
after the massive mandate why still 
they want MLAs to deted. 

The President of the Manipur 
People's Party in his letter to the Gov-
ernor has said: 

"U history proves an eloquent 
testimony one will find it 
astounding if communists· 
who once shOOk the valley 
with bloody violence become 
members of the cabinet in 
this -~  border 
state. As at present finalised 
the hard core of the com-
munits Shri M. Meghachandra 
Singh has been tipped as 
Cabinet Minister in charge of 
Finance. Once the com-
munists seize the opportunity 
to inftltrate in the Govern-
ment they will never relent 111 
their underground activities 
in aU branches Of the Govern-
ment, but more intensify 
them. The fate of this tiny 
state which i,; no bigger than 
a district aUd can b.! to all 
intents and purposes treate<! 
as no better than a small 
pocket will be deemed if the 
communist find their way 
in the Ministry." 

This poOr PresHent of the Manipur 
peOple's Party' does not know the fact 
that infiltration bas not started in 
Manipur ~ it start.ed at the top. The 
infiltrators are glveh the place in the 
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Central MiniltrF. This is the stra1foU 
()t the Commun:l't Party of India 
which is the closest ally of the rulini 
J)8rly. They PM ttyin, .t everywhere. 
They started in Pondicherry but they 
failed there bt.:lore DMK. They 
succeeded in pulling out Mr. Subbaiah 
out ot the MInistry but they have tlot 
succeeded in pullina down the DMK 
Ministr7. 

Now. Sir, I WOtlJd like to c:onp'atu-
late the Communist Party of India 
for thoroughl,y clemoralislOg Congress-
men-at least a secbo::l .}{ ~  .... 
men. They have been ~ l  
brain-washed. They think that but 

for the Communist Party of India, 
they Congress cannot implement any 
policies. 

But from the CPI I want to know 
why this policy of runnini with the 
hare and ~ witb hound is 
followed? They want to demonstrate 
against the GU\'errment out5i<ie and 
hOb-DOb WIth the GovemJT.f'nt insute. 

Regarding Manipur the hon. Mem-
ber, Shri Indrajit Gupta. pointed out 
that not even a single industry has 
been started there. I had the oppor-
tunity to visit that beautiful Stage 
.and found that it is completely neg-
lected. If the Ministry and the Gov-
ernment takes interest it can be 
developed as another Kashmir, it not 
more beautiful. Apart from thf' 
Tourism Ministry other Ministries 
should also take interest in develop-
ing Manipur so that the people of 
Manipur who are at the borders of 
our country feel secure and lIIfe and 
get employment opportunities which 
lIre available in other parts ot the 
country. 

SHRI INDER J. MALHOTRA 
(Jammu): Mr. Deputy Speaker, Sir. 
most of the Members hav't dealt at 
length with the political aspect of the 
Pretrident's Rule in Manipur. Blnee 
I have Very little time at my dlapouJ 
I would like to limit 1117 observatioDi 
to the economic development which 
should reflect in this Budjet. I am 
rather dllappointed to find that very 

(on AccttJ) 
little allocation has been made as tar 
as the development of industries is 
concerned. Sir. in a State llkeMani-
pur, the development of small scale 
industry like sericulture is very im-
portant. .Recently,a new sPeCie of 
tuar 5ilkworm has been found which 
can be feeded on the fOilage of an oak 
tree. Sir, you come from that part 
of the country wh".re oak tree is 
available in abundance. It is unfor-
tunate that we have not been able to 
develop this. My colleague Shri 
Goswami mentioned about the Central 
Silk Board Project. I would only like 
to mention a few of the main features 
of this project for developing tasar m 
Manlpur. This is employment orient-
ed industry and uptil now a3 you are 
well aware this oak tree fs being used 
for fuel purposes and if the fOilaie 
of this tree can be put to the tasar 
silkworm which in turn can produce 
good quality tasar allk yarn which 
uptiI now has not been produced in 
our country. 

In terms of employment, it will 
generate employment for 9000 full-
time workers directly. It will also 
generate part-time emPloyment for 
more than a lakh of people. You can 
very well imagine that in a State like 
Manlpur. if such an employment 
potential exist. and if time ill lost to 
develop it, I think we are 1I0t doing 
justice to our country and we are 
not discharging our duty properly. 

It is unfortunate that the hon. 
Minister for Industrial Development 
is not in the House at the moment 
and be is now dealing with the 
sericulture subject. I would, there-
fore, appeal to the hon. Minister for 
Finance that no effort should be 
spared to see that whatever amount 
is required for developing this indus-
try in the Manlpur State should be 
made avaUable in this Budget and it 
already allocation hu not been made, 
immediate step! should be taken to 
make proper allocation for the deve-
lopment of tuar in the Manlpur 
State. 
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In the end, I would like to men-
tion only this. I happened to visit 
that State last year and it is really 
a fantastic site to see how this beauti-
ful oak tree is existing and how this 
potential has been discovered and how 
interest has been created among the 
local people-not only among the far-
mers but among the educated persons 
also. 

I would like to give a little more 
detail about the employment poten-
tial. This project, in a period of five 
years, will employ 305 graduates, 
1,215 matriculates, 624 miscellaneous 
workers and 7,000 labourers. These 
people WIll be employed full-time 
and in addition to this as I was saying 
earlier, over a lakh of people will get 
part-time employment. Therefore, I 
would only appeal to the hon. Finance 
Minister that he should kindly see 
that the proper aIiocation of the 
amount is made for the development 
of tasar in Manipur. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
K. R. GANESH) : Mr. Deputy-
Speaker, Sir. I am thankful to the 
han. Members who have participated 
in this debate. I am also conscious 
of the fact that this is the second 
time that I have to present the Mani-
pur budget before this han. House. 
Corning from another border State. 
may be more distant than Manipur .. 

SHRI G. VISWANATHAN: Beyond 
the borders. 

MR. DEPUTY-SPEAKER: Geogra-
phically it is; but politically, it is not. 

SHRI K. R. GANESH: May I 
correct the han. Member by saying 
;that the borders at India extend t<> 
the territory which I represent? So, 
it is possible for me to understand 
the various problems which the han. 
representatives from Manipur have 
placed before the House. As you 
yourself had observed, when the pro-
clamation comes before this House 
for its approval then the hon. Mem-
bers will have an opportunity to 
discuss some of the points that they 
have already raised in this budget 
itself. Therefore, it will not be possi-
ble for me. and I do not wish to take 
the time of the House, to go into the 
circumstances in which the Ministry 
has had to resign and the President 
had to take over the ,ovemance of 
the State of Manipur and the powers 
of the Governor. 

The report of the Governor to the· 
President has itself indicated the 
various factCl's that 'were involved" 
in this situation. This Is one of the 
cales In which the hon. Members 
would agree that there wu absolutely 
no escape as far as the President was 
concerned, because, as the Governor's 
report had Indicated, in the political 
circ:umBtances of Manlpur and .the 
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I 
fact that as many as 18 MLAs had 
defected, and they had defected a 
number of times earlier also, the only 
way out was to impose President's 
rule and create the necessary condi-
tions for an election. Hon. Members 
have stated that the election should 
be held early. The Government will 
endeavour to see that as early as 
possible, consistent with the adminis-
trative and other constitutional re-
quirements, the election is held there. 

This budget was introduced in the 
Manipur Assembly on the 5th March. 
As many as 27 demands were voted 
by the State Assembly on March 14th 
when the conditions had deteriorated 
resulting in political instability. 
Therefore, this budget is, for all 
practical purposes, a budget which 
the Ministry in Manipur itself had 
prepared and placed before the House. 
If the political instability was not 
there, the Assembly would have 
passed this budget. Therefore, much 
of the criticism which some of the 
hon. Members made, particularly, by 
Shri Jyotirmoy Bosu, has lost its 
edge. I am referring only to Mr. 

. Bosu's criticism of the budget and not 
to other points that have been raised 
because they do not require a very 
serious reply, and I tried to point out 
that this budget was presented by 
the Alimuddin Ministry, a Ministry 
which the hon. Member has support-
ed. 

There are same pesitive aspects of 
this budget which I would like to 
place before the House. There has 
been a serious drought in Manipur 
and the production of paddy, the main 
crop in Manipur, is expected to be 
lower by about 30 per cent, and the 
emergency agricultural production 
programme during the rabi season 
and the shortfall during the khan! 
season also could not succeed and be 
made UP due to the failure of the 
winter rain. The State Government 
is concentrating on early paddy cam-
paign and about 5,000 to 10,000 
hectares are proposed to be cover-
ed. As a result of the drought, the 
Manipur Government needed Central 
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assistance through some relief, A 
Central team was sent there and the 
report of the Central team is under 
study. An interim release of Rs. 40 
lakhs has been made, with a view to 
tide over the difficulties as far as the 
problem of relief is concerned. This 
House is aware that Manipur is a 
backward area and tribals constitute 
a large percentage of the population. 
Its economic develo.oment is therefore 
not only the concern of the ·Manipur 
Government but also of the entire 
nation. So the entire State has been 
selected for 10 per cent outright grant 
for new industrial units as also for 
concessional finance from all-India 
financial institutions. A composite 
MF AL/SPDA scheme has been started 
in Manipur and covers five of its 26 
blocks; four of these are in the hill 
lUjeas. As part of the Fourth Plan, 
various schemes for the welfare of 
backward and Scheduled Castes been 
taken up. 

The Fourth Plan of Manipur was 
initially of the order "f Rs. 30.25 
crores; another Rs. 4 crores was 
further added. For 1973-74 the size 
of the State plan has been fixed at 
Rs. 8.91 crores of which Central 
assistance will be Rs. 8.51 crores. 

There are other Central sector 
schemes such as the Loktak hydro-
electric project and the road from 
Churchandpur to Tipaimukh near 
Mizoram and the Area development 
programme involving an outlay of 28 
lakhs in the coming year. The 
LoktBk Hydro-electric project in-
volves an outlay of Rs. 22 crores and 
the road project mentioned involves 
equally large amounts. 

Shri Indrajit Gupta raised some 
points about the Assam Riftes. I am 
informed that. this matter is being 
discussed with the Home Ministry 
because that comes under the Home 
Ministry. As for industries, a' provi-
sion of Rs. 56 lakhs had been made 
in the 1973-74 budget. As for the 
development of Tasar culture, the 
financing aspect is under discussion 
between the IDBI and the State Gov-
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ernmellt l ~ Commission. It is 
contemplated to have a body in the 
eorporate sector,-the details are 
being worked and a token provision 
has been made in 1973-14 buqet for 
state's ~ participation In this 
corporation. 

Shri .Jyotirmoy BoSu raised the 
question of police expenditure. The 
House knows that it is a border State 
and a vulnerable State and its policing 
is the responsibility of not only the 
Manipur Government but also of the 
entire country. 8hri Tombi Singh 
raised the point about industries. 
About the SRinning mills, I may say 
that it is a 211,000 spindle spinning mill 
and the construction of quarters has 
started and the National Industrial 
DeVelopment Corporation has been 
retained as consultants and RB. 31 
lakhs are provided tor the mill in 
1973-74. 

As I said earlier, this budget was 
prepared by the fOl'lller State Govern-
ment Iwlt and we hope a situation 
will be t!l'eated in which Manipur will 
once again have a popular Govern-
ment. 

Before I ftnish I shall refer only to 
one particular point. 

It seems that 8hri Vlswanathan 11 
disturbed about lnftltration. The 
political parties have grown during 
the last tweDt,.· to twenty..ftve ,ears. 
Their history . does not reSect the 
asplratioas and the ur,es ot our 
people. The polltical parties do not 
have the tradition that the Congreu 
party has. l ~  

MR. DEPUTY-SPEAKER: Order, 
order. The hon. Member badraiHd 
a point and the Minister heard him. 
You should have the same· eourteay 
to ~  him. Anyway he baa to 
re:ply. Thea, what for is this orchea-
tralion? 

SHRI It. B.. GANESH: Sir, I was 
only iJ.,m, to submlt-I am !lot 
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referrin, to the hon. 'Member-that 
we belong to a party which is like 
an ocean, and in this ocean many 
rivults flow. And this party ~

tinues to remain the same party. 
Thi. has survived all the attacks of a 
political party like the hon. Members 
or the attacka that the hon. Memben 
launched. We know how to settle 
our own problems and we also know 
how to set our own house in order. 
We do not need any advice from the 
hon. Members. 

With these words, I commend the 
budget to the acceptance of the Houtle. 

MR. DEPUTY-SPEAKER: Now I 
shall put the Demands to the vote of 
the House. 

8HRI P. G, MAVALANKAR 
(Ahmedabad): But, Sir, I see that 
there II DO quorum. When ~ on 
Demands is lakin, place there should 
be quorum. 

15 lin. 

MR. DEPUTY-SPEAKER: Yqu 
should have drawn my attentlQD 
betore. Let the quorum bell be rIJDIo 

Now there is quorum. 

The question Is: 

"That the respective sums DOt 
exceeding the amounts shown in 
the third column of the Order 
Paper be l1'anteci to the Presideot 
on GCcounl, out of the Comolldated 
Fund of the State of ManiJ)ur, to 
defray the chargee which will come 
in course of payment durinl the 
year endin, the lIlt day of Marob, 
ID.74, in respect of the heads of 
demands entered in the HCOnd 
column thereof qalnta Demands 
NOI. I to 44. 

The motion fA)CJI adopted. 


